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correction in his date of birth and prayed for a 
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at the time of joining the service with the Railways, 
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regarding educational qualification etc. and therefore, 
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however given the date 20.7.37 as his date of birth. 
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However, in the year 1991, he was informed that he 
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of the persons who were to be retired from 2.1.92 to 

1 1 OQ i__s i_.--1_s_s.- _s 4-_s 	+1..._s+ 1--, A_s+_s ,.4 I1C jLl L-LP1IIC W Ili1¼) 	L!.ACIJ, I1) Li.CItC Lit Liii 1.11 VVEIS  

wrongly recorded and consequent to that he was being 
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rnrsntd nn dthd 9T 11.Q1 	fht bi.s dt f birth 

was wrongly  recorded and as per the school certificate 

his date ofbirth was 20.737 and not 1,10,34 as shown 

in the service record. No reply was received to his 
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date. He has therefore, moved 	this O.A. for correction 

of 	tf 	this dae obfrh.  
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to furnish certificates at the relevant time showing his 
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the Sr. Supervisor and the A.P.O. -tjmer at that point of 

time and therefore, the allegations that he was not asked 

or 	he was not required to furnish any certificates 
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serial number and that the same has been obtained by 
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also contended that the certificates shows that the 
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left the school on 10.5.51 an.d at that time he was in 

standard 811,  This should mean that within 3 years, he 
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ascertair. his date of birth and his birth date was 
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Doctor. He cannot now be heard to change his 

date of birth after 35 years of service as the application 

relection of the application. 
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application itself that, at the time of entry in the 
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denied by the applicant by filing any rejoinder.. No 
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respondents and therefore, the contentions of the 

respondents in their reply remain unrebutterted. Under 

the jrc*.mstafl5 there is no reason not to believe 

the say of the respondents that the applicant even 
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court has now held that in such cases where the 

government servant had been negligent and careless 
in not getting his date of birth corrected in reasonable 

time, no remedy should be provided. It is also held 
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instant case, we are of the opinion that the birth date 
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conclusion, we reiect the O.A. with no order as to 
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